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31 ferad UQw & IrAuTd, fRArd Uel Uemddl Jl ISR, 1994 @ GRT 3 B
SU-GRT (2) & WS (F) §RT Yawd AT BT TN BRI U Tl BRTST & PB4 @us doi 1T
D UM T XS & AT Dl WM "BV’ W daaddR Oigg H WIMUT B B IKd B
2 3R JAT U FIFET T F91 FeRI DI BRI Ud ATaol~dh 3Med AMET a3 & folg
fRAMIe U & RISTUA H USRI B Ud STl SIS & SUgdd dl, Iad aR geirdl / 3ferai
B U HA TAT 9 R fFaR w7 & forg Wfdgpd = & 3Meer UeH axd & ;

I I T WS b A Bl dq IR Iad UK $ GaE H, Fafud g FqT
AR P DIg IAMYRT /GG UKD BIAT 81 Al I AU &Y AT Jed 39 SMEGAAT & Y1
% faTih | 30 AT @1 A & WdR UGS HITST Bl UK PR Dl | SWIad a0 3@l &
JTH & YT &Y AT JeId, Sl bl 41 8l, T80T a1 by QT ;

50 WEHR, e BT, e Gvs ST & I 99T 838 & el &l 9&a &
[ ¥ I STRREAT, UG BTl B BN & e SN &l |

M IR,
FXeIRT / —
Afa (Gt ) |
g9 v

IMAT—2, 29 SIEN], 2018

A& TH.UB.5—1-TH(14) 201 /2014——39  SRRIET # ra-<fua orgegen # faffdse
99 A /ISR A § I S IR, AR qAT Ugde Afdadl & AMeRI & Woy IR fRaR @
S R el T8 & IR S ARG a9 1R, 1927 (1927 &1 Mg\ A=did 16) &1 IR 29
B SUURT (3) & 3refie wen sruferd ifAferRad o form &

Sqd A # SR a9 9 /IR 9y, WER @ wEia B a1 T R WER B
AYfeT® JTHR & AT TRGR SABI 99 ST & Tl AT {6l 91T &) EhaR &

I fRAre UQY & TouUTd, gdiad STH B ORI 29 @ SUURT (1) §RT Ued
WfGTAT BT UIRT HRd BY GO B © b S JAAIH & JR——4 & UG Iad dd
A /4R g DI AN BE SR S UAgUTEN Yaidd SMEIH @l ORT 29 $H IURT (2) B
SUFl & el ERfAT 99 Bl |

E AR g9 B M | e | TR TR &3 I | A CEl CEl foret
T | e o= TR H Rk IRe= | Avsd
Arifed afea
Wiga 99 | g8
# uRafia | o1 9@
far <
IufET &
1. 41,/2002 | GBI TS, NES! 1/1, 27/1,116 /1, | 482—02—99 | Ii<: MR | gy, | Rmern
850 /1,1006 /1, HETA
1019,/1,1020 /1, e IR
1041,1042,1043,1044,
1045,1046, 1047 <feroT:




o103, feATad Ueer, 05 HRawl, 2018 /16 HTH, 1939 10343

HeTel
fomar 14 EENIS

LGk

e
e IR

gf¥gm:
Hell
ey

3T BT,
TR B,
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[Authoritative English Text of this Department Notification No. FFE-B-F(14)-201/2014, Dated
29" January, 2018 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT

NOTIFICATION
Shimla-2, the 29" January, 2018

No. FFE-B-F(14)-201/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the

schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section-29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
S. File No. Name of | Name of | Khasra Area in | Cardinal Forest Forest District
No. Forest Muhal No. Hectare Boundaries Range Division
required to | with
be converted | Hadbast
into No.
Demarcated
Protected
Forests
1. 41/2002 Chuhagad Rohal 1/1, 27/1, | 482-02-99 North: Khash Rohru Shimla
116/1, Muhal Rohal | dhar
850/1, Dhar
1006/1,
1019/1, South:
1020/1, Muhal
1041, Chuha Gad
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1042,
1043, East: Muhal
1044, Rohal Dhar
1045,
1046, West: Muhal
1047 Hingori
Kitta 14
By order,
TARUN KAPOOR,

Additional Chief Secretary (Forests).

g9 v

IMFAT—2, 29 STFaN], 2018

HET: Th.U%h.5—d1—-Th(14) 202 /2014——39 ARG # arawenfid orRe & fafafde
99 A /ISR A § I I IR, AR qAT Ugde Afdadl & AMeRI & Woy IR fRdR @
S R el T8 & IR S8 ARG a9 (R, 1927 (1927 &1 Mg\ A=did 16) 1 gRT 29
P SULRT (3) & 31N Jorr srufera srfvferRad &r for 2;

Sqd R # SR a9 9 /IR 1, WER B wEid B a1 T R WER B
Aiufedd AAHR & I ARGR IFDT 9 SUST & F7gul AT fhfl 9T P EhaR

3 fRAMEd USY & IrUTel, Jarad STIH B gRT 29 H IWIRT (1) §RT Uad
WWWM@WW%%WW$&W—4$W&WW
A /4R g DI AN BE SR S UAgUTEN Yaidd SMEFIH @l ORT 29 & IURT (2) B
Sl © AT “ERIET a9 HEATE |

ST
®H | AR 99 Bl | B | GRNT &l g CRl EE| foretr
T | e T RO | FARR TR TR H | A gRed | Aved
Awifed | afzd
RNE] gerel &l
a9 # | M
gRafda
[ERIRSIE]
nuferT ®
1. 50 /2003 | STRTEI BEIl 1104 /1, | 11—43—48 | S@R: Heldl | GWIR | RIgg | RMET
ST, 1788 /1, AT
2005 /1 feyor:
oI, AETA el
farer 3
gd: Ao
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[Authoritative English Text of this Department Notification No. FFE-B-F(14)-202/2014, Dated
29" January, 2018 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT
NOTIFICATION
Shimla-2, the 29" January, 2018

No. FFE-B-F(14)-202/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the

schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section-29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
S. File No. | Name of | Name of | Khasra Area in | Cardinal Forest Forest District
No. Forest Muhal No. Hectare Boundaries Range Division
required to | with
be Hadbast
converted No.
into
Demarcated
Protected
Forests
1 50/2003 | Jangla Thali 1104/1, 11-43-48 | North: Khash Rohru Shimla
Jangla, 1788/1, Mubhal dhar
Thana
Thana 2005/1
South:
Kitta 3 Muhal
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Thali

East:
Muhal
Amboi

West:
Muhal
Jangla

By order,
TARUN KAPOOR,
Additional Chief Secretary (Forests).

g famT

IHAT—2, 29 STFaN], 2018

AT Th.UB.S—a1—UH(14) 203 /2014—59 AR H F-iua syl 3 faffds
g9 A /ISR A § A IE IR, WHR qAT UIde Afdqdl & AMHRI & @oy IR fRAR @
S PR el T8 © 3R S8 ARG a+ AW, 1927 (1927 HT AAIH A=ATd 16) DT GRT 29
P SULRT (3) & 3NN Jorr srufera srwfarlRad &= form 2;

ST ATGAT H SR 99 g /doR H, WHR & JUid & a1 T R WIR &
[iufcdd ATHR & T WRBHR IHD! I IUST & Tl AT HAT 91T P haR o,

3a: BHEe UQe & MU, Ydiad ARHIH B gRT 29 B SUURT (1) &R Uawd
YAMFTAT BT UIRT HRA BY ©IVON B & (b S JMAIH & JR—4 & UG Iad dd
I /R 9 &I AR R iR S yaguedn yaiad AfREH @ ORT 20 @1 SWIRT (2) &
UGl B AT HRMET a7 HEATG |

ST
B ARG | g9 BT A | Bead | GENT &l = CRl EE| e
e Hen | 59 TR THRR RGN RIEIY aRers | Jved
NIBIETN Afzd |
AR HTe
a9 H | &A™
gRRafd
foar ST
Juferd €
1. 53/2 | gordm ESIE] 346,/1,38 | 2—58—26 | JX: ECNCININEST [EEE]
003 3/1 HeTel
CHIK]
fobar 2 -
HeTel
gaom
T
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MY §IT,
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SfcrRed &g |fea (@) |

[Authoritative English Text of this Department Notification No. FFE-B-F(14)-203/2014, Dated
29" January, 2018 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT
NOTIFICATION
Shimla-2, the 29" January, 2018

No. FFE-B-F(14)-203/2014.—Whereas the nature and extent of the righs of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ Waste Land shown in the said schedule is the property of
the Government or over which the Government has proprietary rights or the Government is entitled
to the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section-29 of
the Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-
IV of the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as
“Protected Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
S. File No. | Name of | Name of | Khasra Area in | Cardinal Forest | Forest District
No. Forest Muhal No. Hectare | Boundaries | Range | Division
required to | with
be converted | Hadbast
into No.
Demarcated
Protected
Forests
1. 53/2003 | Kunjwani Chadoti 346/1, 2-58-26 | North: Khash | Rohru Shimla
383/1 Muhal dhar
Dhagoli
Kitta 2
South:
Muhal
dundna




10348 IS99, feATae Ueer, 05 WRax!, 2018 /16 HTH, 1939

East:
Muhal
kamli
West:
Muhal
Adwani
By order,
TARUN KAPOOR,

Additional Chief Secretary (Forests).

g9 famT

IHAT—2, 29 SIFaN], 2018

A& Th.UB.§—d41-TH(14) 204 /2014——39 SRR # ora-<enfia orqegen # faffds
g9 9 /ISR A | I IH W, WRHR JAT UIsde AfRdl & IMOeRI & Ry R IR a1
S &R ol T8 & iR S R 99 I1faf W, 1927 (1927 &1 ifAfaw A&did 16) &1 ORT 29
DI SUART (3) & 3refie wen smuferd eifaferRad &= foram &;

SaT ATgAl H SR g9 A /doR q#, WHR B FAURd 7, IT B9 R WHR &
Aufcd® MIBR & A WHR IAD! a9 IS & Tl IT fHAT 9RT B ThaR T,

3 feArae Uee & IrUTel, gatad STIIH B gRT 29 @ IWIRT (1) 8RT Ued
WAfGTAT BT GIRT HRd BY ©IVUN B & fb I FMAIH & JR——4 & UG Iad dd
A /doR g BT AEL BE SR S UAgUEn Yaidd SIEfH @1 ORT 29 & IWRT (2) B
IUGT B ST ERIAT I HEATGT |

KRGl
B | ARG g BT A | eI | @A) | & =g AEg CRl CEl foret
TR | AT ks THR THR BICIR IR | Aved
ArHifdd afed H
NG qgTel
q_ H | @1 99
gRafda
fopar ST
uferT &
1. 57 /2003 | ITTaARI TIIRT | 964 /1 | 2—84—20 | I: A8 | @R | Agg, | REen
RICKIIE]
gferoT: HETA
IERT
qd: HETd =rel
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[Authoritative English Text of this Department Notification No. FFE-B-F(14)-204/2014, Dated
29" January, 2018 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT
NOTIFICATION
Shimla-2, the 29" January, 2018

No. FFE-B-F(14)-204/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ Waste Land shown in the said schedule is the property of
the Government or over which the Government has proprietary rights or the Government is entitled
to the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section-29 of
the Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-
IV of the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as
“Protected Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
S. File Name of | Name of | Khasra Area in | Cardinal Forest | Forest District
No. | No. Forest Muhal No. Hectare | Boundaries Range | Division
required with
to be | Hadbast
converted No.
into
Demarcated
Protected
Forests
1. 57/2 | Gaonsari Gaonsari | 964/1 2-84-20 | North: Mubhal | Khash | Rohru Shimla
003 Gaonsari dhar
South:  Mubhal
Bakhora
East: Mubhal
Dhagoli
West: Muhal
Gaonsari
By order,
TARUN KAPOOR,

Additional Chief Secretary (Forests).
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g famT

IHAT—2, 29 STHaN], 2018

HE: TH.UB.5—d1-TH(14) 205/2014——39 SIRRIET # ra-<fua orgegen # faffdse
g9 A /ISR A § A IH IR, WRHR qAT UIgde Afdqal & AMHRI & @Hy IR AR @
S R el T8 & 3R 9% ARG a9 R, 1927 (1927 &1 MfgH A=did 16) T gRT 29
B SUURT (3) B 3N e Il AffiRag wx foram 2

SFT IGgAl H IRA a9 Y1/ doR 9, WHR & FaUid 7, I T W WIR &
ATufedd AAHR & I ARGR IADBT a9 SUST & F7gUl AT fhefl 9T FT EhaR

3 fRArad Ueel & IrUTel, gatad STRIFTIH @1 gRT 29 @ SWIRT (1) 8RT Ued
YAMFTAT BT TIRT BRA BY IV B & (b S MAIH & JR™—4 & UG Iad dd
IR /doR g B AL B SR S yAgueEnq Yaidd SIfEfH @ ORT 29 & IWRT (2) B
UG B ST ERIST I HEAGIT |

G
w9 | 9Rd q9 BT AW | Bead | @R | & G G ERl I ret
I | et SRl TR TR SIS aRerT | qusd
WrHifed Afed 7
o N
ER] H | BT A
gyRafdd
fopam ST
ufera
1. 58 /2003 | ST AR 646 /1 | 1—65—13 | I} HETd | WYHR | Ngg, | RHer
EIRSINY
CEIYE HETA
EIRSIN
ga: e
EIRSIE
¥ HETA
EIRSINY
I gINT,
TR0 PR,
JffaRed g8 |fd (@) |

[Authoritative English Text of this Department Notification No. FFE-B-F(14)-196/205, Dated
29" January, 2018 as required under Article 348(3) of the Constitution of India.]

FORESTS DEPARTMENT
NOTIFICATION
Shimla-2, the 29" January, 2018

No. FFE-B-F(14)-205/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/ Waste Land specified in the
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schedule inserted to this Notification have been enquired into and recorded as required under Sub-
Section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/ Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section-29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/ Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
S. File No. | Name of | Name of | Khasra | Area in | Cardinal Forest | Forest District
No. Forest Muhal No. Hectare | Boundaries Range | Division
required to | with
be Hadbast
converted No.
into
Demarcated
Protected
Forests
1. 58/2003 | Bosari Bosari 646/1 1-65-13 | North: Muhal | Khash | Rohru Shimla
Bosari dhar
South: Muhal
Bosari
East:  Muhal
Bosari
West:  Muhal
Bosari
By order,
TARUN KAPOOR,

Additional Chief Secretary (Forests).

TECHNICAL EDUCATION DEPARTMENT
NOTIFICATION
Shimla-2, the 23™ January, 2018

No. EDN(TE)B(2)-15/2016.—The Governor, Himachal Pradesh is pleased to order that
Shri Shubh Karan Singh, Director Technical Education, Sundernagar shall hold the charge of the
post of Vice Chancellor, Himachal Pradesh Technical University, Hamirpur with immediate effect,
till further order, in public interest.

By order,
SANJAY GUPTA,
Principal Secretary (TE).
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TECHNICAL EDUCATION DEPARTMENT
NOTIFICATION
Shimla-2, the 15" May, 2017

No. EDN(TE)B(2)7/2013.—The Governor, Himachal Pradesh is pleased to order that
Dr. R. L. Sharma, Vice-Chancellor, Himachal Pradesh Technical University, Hamirpur, District
Hamirpur shall retire from on 15-05-2017 after noon on completion of three years tenure as Vice
Chancellor.

By order,
Sd/-
Principal Secretary (TE).

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-17100, the 05™ July, 2017

No.: 11-6/85(Lab) ID/2017/Shimla/ Sanjay.—Whereas the Labour Officer-cum-
Conciliation Officer, Shimla Zone, Distt. Shimla has submitted a report as provided u/s 12(4) of the
Industrial Disputes Act, 1947 stating that there was an alleged industrial dispute in between
Sh. Sanjay Kaundal S/O Sh. S.R. Kaundal, Village- Jamog, P.O. Juni, Tehsil Sunni, Distt. Shimla,
H.P. Vs i) The Director, SRL Ltd. G.P. 26 Maruti Industrial Estate, Udyog Vihar, Sector -18,
Gurgaon, Haryana. ii) Sh. Rahul Singh, Senior Manager (H.R.) SRL Ltd. G.P. 26 Maruti Industrial
Estate, Udyog Vihar, Sector -18, Gurgaon, Haryana. iii) Dr. Selja (Lab Head) SRL Diagnostics,
IGMC Hospttal Shimla, H.P.

Whereas, the Labour Officer-cum-Conciliation Officer, has incorporated in the report that
during the course of conciliation proceedings for the purpose of bringing about a legal and
amicable settlement, all matters affecting the settlement were investigated and has made all efforts
for the purpose of inducing the parties to come to legal, fair and amicable settlement of the said
dispute. However, no such settlement could be arrived at in between the parties to the industrial
dispute.

The report so received has been considered by the undersigned and as per power vested
under Sub-Section 5 of Section 12 of the Act ibid, the undersigned has decided that this dispute is
required to be legally adjudicated by the Labour Court/ Industrial Tribunal.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-1V-
Loose, dated- 15.2.2014 and as per power vested under Sub Section-1 of Section 10 of The
Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:-

“Whether termination of services of Sh. Sanjay Kaundal S/O Sh. S.R. Kaundal, Village-
Jamog, P.O. Juni, Tehsil Sunni, Distt. Shimla, H.P. vide termination notice dated-
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02-3-2016 by (i) The Director, SRL Ltd. G.P. 26 Maruti Industrial Estate, Udyog Vihar,
Sector-18, Gurgaon, Haryana. (i7) Sh. Rahul Singh, Senior Manager (H.R.) SRL Ltd. G.P.
26 Maruti Industrial Estate, Udyog Vihar, Sector-18, Gurgaon, Haryana and iii) Dr. Selja
(Lab. Head) SRL Diagnostics, IGMC Hospital Shimla, H.P., without complying with the
provisions of the Industrial Disputes Act, 1947 is legal and justified? If not, what relief
including reinstatement, amount of back wages, seniority, past service benefits and
compensation the above ex-worker is entitled to from above employers?”

By order,
Sd/-
Joint Labour Commissioner,

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-17100, the 3™ July, 2017

No.: 11-2/93 (Lab)ID/2017/Nalagarh-Sanjay.—It appears to the undersigned that an
industrial dispute about the following issue exist between Sh. Sanjay Kumar S/O Sh. Dev Raj
Sharma, Village- Manner, P.O. Bairi, Tehsil Sadar, Distt. Bilaspur, H.P. with The Factory
Manager, M/s Sara Textile Limited, VPO Bhatia, Tehsil Nalagarh, Distt. Solan, H.P. as per demand
notice dated- 12.8.2016.

As per report under section 12(4) of the Industrial Disputes Act, 1947 submitted by the
Conciliation Officer Solan, he tried to settle the dispute during conciliation proceedings but could
not succeed. The report so received has been considered by the undersigned and as per power
vested under Sub- Section 5 of Section 12 of the Act ibid, the undersigned has decided that this
dispute is required to be legally adjudicated by the Labour Court/ Industrial Tribunal.

Therefore, the undersigned while exercising the powers vested by the Govt. of Himachal
Pradesh vide Notification No.: Shram(A) 4-9/2006-1V-Loose, dated- 15-2-2014 and as per power
vested under Sub Section-1 of Section 10 of the Industrial Disputes Act, 1947 (14 of 1947) this
industrial dispute is referred to the Labour Court/Industrial Tribunal Shimla, constituted under
Section-7 of Act ibid, on the following issue/issues for legal adjudication:—

“Whether termination of services of Sh. Sanjay Kumar S/O Sh. Dev Raj Sharma, Village-
Manner, P.O. Bairi, Tehsil Sadar, Distt. Bilaspur, H.P. w.e.f. 06-8-2016 by the Employer /
The Factory Manager, M/s Sara Textile Limited, VPO Bhatia, Tehsil Nalagarh, Distt. Solan,
H.P., without complying with the provisions of the Industrial Disputes Act, 1947 is legal
and justified? If not, what relief including reinstatement, amount of back wages, seniority,
past service benefits and compensation the above ex-worker is entitled to from the above
employer?”’

By order,
Sd/-

Joint Labour Commissioner.
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LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION

Shimla-17100, the 07" July, 2017

No.: 11-2/93(Lab) ID/2017/Baddi.—It appears to the undersigned that an industrial dispute
about the following issue exist between Sh. Vikas Thakur S/O Sh. Vidya Sagar, VPO Cholthra,
Tehsil Sarkaghat, Distt. Mandi, H.P. Vs The Factory Manager, M/s Autocop ( India) Pvt. Ltd., 22,
EPIP, Phase-II, Village Thana, Baddi, Tehsil Nalagarh, Distt. Solan, H.P.

Whereas, the Labour Officer-cum-Conciliation Officer, has incorporated in the report that
during the course of conciliation proceedings for the purpose of bringing about a legal and
amicable settlement, all matters affecting the settlement were investigated and has made all efforts
for the purpose of inducing the parties to come to legal, fair and amicable settlement of the said
dispute. However, no such settlement could be arrived at in between the parties to the industrial
dispute.

Whereas, undersigned while exercising the power vested as provided under sub section 5 of
Section 12 of the Act ibid carefully examined the report and come to the conclusion that there exist
an industrial dispute between the above parties which requires legal adjudication.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-
IV-Loose, dated- 15-2-2014 and as per power vested under Sub Section-1 of Section 10 of The
Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:—

“Whether termination of services of Sh. Vikas Thakur S/O Sh. Vidya Sagar, VPO Cholthra,
Tehsil Sarkaghat, Distt. Mandi, (H.P.) w.e.f. 08-10-2016 by the Factory Manager of M/s
Autocop (India) Pvt. Ltd., 22, EPIP, Phase-II, Village Thana, Baddi, Tehsil Nalagarh, Distt.
Solan, H.P., without complying with the provisions of the Industrial Disputes Act, 1947 is
legal and justified? If not, what relief including reinstatement, amount of back wages,
seniority, past service benefits and compensation the above ex-worker is entitled to from
above employer/ management?”’

By order,
Sd/-

Joint Labour Commissioner,

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION

Shimla-17100, the 06" July, 2017

No.: 11-1/95(Lab) ID/2017/Rampur/Yash Pal.—Whereas the Labour Officer-cum-
Conciliation Officer, Shimla Zone, Distt. Shimla has submitted a report as provided u/s 12(4) of the



o103, feATad Ueer, 05 HRawl, 2018 /16 HTH, 1939 10355

Industrial Disputes Act, 1947 stating that there was an alleged industrial dispute in between Sh.
Yash Paul S/O Late Sh. Tara Chand, Village- Bauta, P.O. Mahog, Tehsil Karsog, Distt. Mandi,
H.P. Vs (i.) The Managing Director, The H.P. State Forest Development Corporation Ltd. ( A
Government of H.P. Undertaking), B-1 & B-2 Block, SDA Complex, Kasumpti, Shimla-9 (ii) The
Divisional Manager, H.P. State Forest Corporation Ltd. Division Rampur, Rampur Bushahr, Distt.
Shimla, H.P.

Whereas, the Labour Officer-cum-Conciliation Officer, has incorporated in the report that
during the course of conciliation proceedings for the purpose of bringing about a legal and
amicable settlement, all matters affecting the settlement were investigated and has made all efforts
for the purpose of inducing the parties to come to legal, fair and amicable settlement of the said
dispute. However, no such settlement could be arrived at in between the parties to the industrial
dispute.

The report so received has been considered by the undersigned as per power vested under
Sub-Section 5 of Section 12 of the Act ibid and concluded that Sh. Yash Paul has kept his industrial
dispute alive and has also filed CWP No. 9512/2013 before the Hon’ble High Court of H.P. against
his alleged illegal termination from services which was later on transferred to the Himachal Pradesh
State Administrative Tribunal on its constitution and re-registered there as T.A. No. 3596/2015
which was finally disposed off for the want of jurisdiction on 12-4-2016.with liberty to approach
the Ld. Labour Court-cum-Industrial Tribunal.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-1V-
Loose, dated- 15-2-2014 and as per power vested under Sub Section-1 of Section 10 of The
Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:—

“Whether termination of services of Sh. Yash Paul S/O Late Sh. Tara Chand, Village-
Bauta, P.O. Mahog, Tehsil Karsog, Distt. Mandi, H.P. during June, 1992 by the (i) The
Managing Director, The H.P. State Forest Development Corporation Ltd. (A Government of
H.P. Undertaking), B-1 & B-2 Block, SDA Complex, Kasumpti, Shimla-9 and (ii) The
Divisional Manager, H.P. State Forest Corporation Ltd. Division Rampur, Rampur Bushahr,
Distt. Shimla, H.P. without complying with the provisions of the Industrial Disputes Act,
1947 is legal and justified? If not, what relief including reinstatement, amount of back
wages, seniority, past service benefits and compensation the above ex-worker is entitled to
from the above employers?”

By order,
Sd/-

Joint Labour Commissioner.

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION

Shimla-17100, the 31" August, 2017

No.: 11-1/18(Lab)I.D./2017-Sunder Nagar.—It appears to the undersigned that an
industrial dispute exists between Shri Guna Nand S/O Shri Hukam Chand, R/O Village Kalaon,
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P.O. Paura Kothi, Sub Tehsil Nihri, District Mandi, H.P. and The Divisional Forest Officer, Suket
Forest Division, Sunder Nagar, District Mandi, H.P. on the issue of termination from services.

As per the report under Section 12(4) of the Industrial Disputes Act, 1947 submitted by the
Conciliation Officer, he tried his level best to settle the dispute during conciliation proceedings but
could not succeed. The report so received has been considered by the undersigned and as per power
vested under Sub Section 5 of Section 12 of the Act ibid, the undersigned has decided that this
dispute is required to be legally adjudicated by the Labour Court/Industrial Tribunal.

Therefore, the undersigned while exercising the powers vested by the Govt. of Himachal
Pradesh vide Notification No. Shram(A)4-9/2006-1V-Loose, Dated 15th February, 2014 and as per
power vested under Sub Section-1 of Section 10 of The Industrial Disputes Act, 1947 (14 of 1947)
this industrial dispute is referred to the Labour Court/Industrial Tribunal, Dharamshala, constituted
under Section-7 of Act ibid, on the following issue/issues for legal adjudication: —

“Whether the alleged termination of services of Shri Guna Nand S/O Shri Hukam Chand,
R/O Village Kalaon, P.O. Paura Kothi, Sub Tehsil Nihri, District Mandi, H.P. from time to
time during year, 1994 and finally terminated during June, 2016 by the Divisional Forest
Officer, Suket Forest Division, Sunder Nagar, District Mandi, H.P. without complying with
the provisions of the Industrial Disputes Act, 1947, as alleged by the workman, is legal and
justified? If not, what amount of back wages, past service benefits, seniority, regularization
and compensation the above worker is entitled to from the above employer?”

By order,
Sd/-
Deputy Labour Commissioner.

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-17100, the 31" August, 2017

No.: 11-1/18(Lab)I.D./2017-Sunder Nagar.—It appears to the undersigned that an
industrial dispute exists between Shri Hem Raj alias Himtu S/O Shri Madan Lal, R/O Village
Saran, P.O. Chowki, Sub Tehsil Nihri, District Mandi, H.P. and the Divisional Forest Officer,
Suket Forest Division, Sunder Nagar, District Mandi, H.P. on the issue of termination from
services.

As per the report under Section 12(4) of the Industrial Disputes Act, 1947 submitted by the
Conciliation Officer, he tried his level best to settle the dispute during conciliation proceedings but
could not succeed. The report so received has been considered by the undersigned and as per power
vested under Sub Section 5 of Section 12 of the Act ibid, the undersigned has decided that this
dispute is required to be legally adjudicated by the Labour Court/Industrial Tribunal.

Therefore, the undersigned while exercising the powers vested by the Govt. of Himachal
Pradesh vide Notification No. Shram(A)4-9/2006-1V-Loose, Dated 15th February, 2014 and as per
power vested under Sub Section-1 of Section 10 of The Industrial Disputes Act, 1947 (14 of 1947)



o103, feATad Ueer, 05 HRawl, 2018 /16 HTH, 1939 10357

this industrial dispute is referred to the Labour Court/Industrial Tribunal, Dharamshala, constituted
under Section-7 of Act ibid, on the following issue/issues for legal adjudication: —

“Whether the alleged termination of services of Shri Hem Raj alias Himtu S/O Shri Madan
Lal, R/O Village Saran, P.O. Chowki, Sub Tehsil Nihri, District Mandi, H.P. from time to
time during year, 1996 and finally terminated during June, 2016 by the Divisional Forest
Officer, Suket Forest Division, Sunder Nagar, District Mandi, H.P. without complying with
the provisions of the Industrial Disputes Act, 1947, as alleged by the workman, is legal and
justified? If not, what amount of back wages, past service benefits, seniority, regularization
and compensation the above worker is entitled to from the above employer?”

By order,
Sd/-
Deputy Labour Commissioner.

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-17100, the 31°" August, 2017

No.: 11-1/18(Lab)I.D./2017-Sunder Nagar.—It appears to the undersigned that an
industrial dispute exists between Shri Inder Singh S/O Shri Dhani Ram, R/O Village Owkal, P.O.
Chowki, Sub Tehsil Nihri, District Mandi, H.P. and The Divisional Forest Officer, Suket Forest
Division, Sunder Nagar, District Mandi, H.P. on the issue of termination from services.

As per the report under Section 12(4) of the Industrial Disputes Act, 1947 submitted by the
Conciliation Officer, he tried his level best to settle the dispute during conciliation proceedings but
could not succeed. The report so received has been considered by the undersigned and as per power
vested under Sub Section 5 of Section 12 of the Act ibid, the undersigned has decided that this
dispute is required to be legally adjudicated by the Labour Court/Industrial Tribunal.

Therefore, the undersigned while exercising the powers vested by the Govt. of Himachal
Pradesh vide Notification No. Shram(A)4-9/2006-1V-Loose, Dated 15th February, 2014 and as per
power vested under Sub Section-1 of Section 10 of The Industrial Disputes Act, 1947 (14 of 1947)
this industrial dispute is referred to the Labour Court/Industrial Tribunal, Dharamshala, constituted
under Section-7 of Act ibid, on the following issue/issues for legal adjudication: —

“Whether the alleged termination of services of Shri Inder Singh S/O Shri Dhani Ram, R/O
Village Owkal, P.O. Chowki, Sub Tehsil Nihri, District Mandi, H.P. from time to time
during year, 1996 and finally terminated during June, 2016 by the Divisional Forest Officer,
Suket Forest Division, Sunder Nagar, District Mandi, H.P. without complying with the
provisions of the Industrial Disputes Act, 1947, as alleged by the workman, is legal and
justified? If not, what amount of back wages, past service benefits, seniority, regularization
and compensation the above worker is entitled to from the above employer?”

By order,
Sd/-

Deputy Labour Commissioner.
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LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-17100, the 31" August, 2017

No.: 11-1/18(Lab)I.D./2017-Sunder Nagar.—It appears to the undersigned that an
industrial dispute exists between Shri Kanhaiya Lal S/O Shri Bhaju Ram, R/O Village Gashmala,
P.O. Chowki, Sub Tehsil Nihri, District Mandi, H.P. and The Divisional Forest Officer, Suket
Forest Division, Sunder Nagar, District Mandi, H.P. on the issue of termination from services.

As per the report under Section 12(4) of the Industrial Disputes Act, 1947 submitted by the
Conciliation Officer, he tried his level best to settle the dispute during conciliation proceedings but
could not succeed. The report so received has been considered by the undersigned and as per power
vested under Sub Section 5 of Section 12 of the Act ibid, the undersigned has decided that this
dispute is required to be legally adjudicated by the Labour Court/Industrial Tribunal.

Therefore, the undersigned while exercising the powers vested by the Govt. of Himachal
Pradesh vide Notification No. Shram(A)4-9/2006-1V-Loose, Dated 15th February, 2014 and as per
power vested under Sub Section-1 of Section 10 of The Industrial Disputes Act, 1947 (14 of 1947)
this industrial dispute is referred to the Labour Court/Industrial Tribunal, Dharamshala, constituted
under Section-7 of Act ibid, on the following issue/issues for legal adjudication: —

“Whether the alleged termination of services of Shri Kanhaiya Lal S/O Shri Bhaju Ram,
R/O Village Gashmala, P.O. Chowki, Sub Tehsil Nihri, District Mandi, H.P. from time to
time during year, 1994 and finally terminated during June, 2016 by the Divisional Forest
Officer, Suket Forest Division, Sunder Nagar, District Mandi, H.P. without complying with
the provisions of the Industrial Disputes Act, 1947, as alleged by the workman, is legal and
justified? If not, what amount of back wages, past service benefits, seniority, regularization
and compensation the above worker is entitled to from the above employer?”’

By order,

Sd/-

Deputy Labour Commissioner.
Himachal Pradesh.

LABOUR & EMPLOYMENT DEPARTMENT

NOTIFICATION

Shimla-17100, the 19" August, 2017

No. 11-5/99(Lab) ID/2017-Chamba (Loose).—Whereas Shri Rahul Gupta S/O Shri
Parkash Gupta, R/O Village Mohalla Dharog, P.O. Chamba, Tehsil and District Chamba, H.P. had
raised a demand notice dated 05-08-2008 regarding his illegal termination from the services by (1)
The Himachal Pradesh Housing and Urban Development Authority through its Chief Executive
Officer, SDA Complex, Shimla (2) The Executive Engineer (E), HIMUDA, Electrical Division,
Hamirpur, District Hamirpur, H.P. The Labour Officer-cum-Conciliation Officer, Chamba, District
Chamba, H.P. tried to settle the industrial dispute amicably, but the same could not be settled
during the course of conciliation proceedings, where after he sent a report under Section 12(4) of
the Industrial Disputes Act, 1947 to the Labour Commissioner, H.P.;
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And whereas the report sent by the Labour Officer-cum-Conciliation Officer, Chamba,
District Chamba, H.P. was considered, examined and Labour Commissioner, H.P. as appropriate
Government came to the conclusion that worker has not completed 240 days continuously in
preceding 12 months prior to termination and therefore declined the reference of the dispute vide
order dated 30-03-2010;

And whereas Shri Rahul Gupta S/O Shri Parkash Gupta, agitated the above orders of
declining of reference of his industrial dispute to the Ld. Labour Court before the Hon’ble High
Court of Himachal Pradesh vide C.W.P. No. 316 of 2017. The Hon’ble High Court of Himachal
Pradesh has disposed off the civil writ petition on 01-05-2017 and directed to the appropriate
authority to pass a fresh order, on the demands of the workman within a period of four weeks from
the date of receipt of a certified copy of this judgment. The operative part of the judgment is
reproduced as follows;

“3. As such, on this short ground alone, leaving all other questions open, we allow the writ
petition, with a direction to the appropriate authority to pass a fresh order, on the
demands of the workman. Needful shall positively be done within a period of four
weeks from the date of receipt of a certified copy of this judgment.

Writ petition stands disposed of, so also pending application(s), if any.”

Therefore, in view of above the undersigned while exercising the powers vested by the
Govt. of Himachal Pradesh vide Notification No. Shram(A)4-9/2006- IV-Loose, Dated 15th
February, 2014 and as per power vested under Sub Section-1 of Section 10 of the Industrial
Disputes Act, 1947 (14 of 1947) this industrial dispute is referred to the Labour Court-Cum-
Industrial Tribunal, Dharamsala, H.P. constituted under Section-7 of Act ibid, on the following
issue/issues for legal adjudication;

1 “Whether alleged termination of services of Shri Rahul Gupta S/O Shri Parkash Gupta,
R/O Village Mohalla Dharog, P.O. Chamba, Tehsil and District Chamba, H.P. during
October, 2007 by (1) The Himachal Pradesh Housing and Urban Development
Authority through its Chief Executive Officer, SDA Complex, Shimla (2) The
Executive Engineer (E), HIMUDA, Electrical Division, Hamirpur, District Hamirpur,
H.P. without complying the provisions of the Industrial Disputes Act, 1947, is legal
and justified? If not, what amount of back wages, seniority, past service benefits and
compensation the above ex-worker is entitled to from the above employers/
managements?”’

By order,

Sd/-

Deputy Labour Commissioner.
Himachal Pradesh.

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION

Shimla-17100, the 31* August, 2017

No.: 11-1/18(Lab)I.D./2017-Sunder Nagar.—It appears to the undersigned that an
industrial dispute exists between Shri Raman Chand S/O Shri Mirza Ram, R/O Village Chichar,
P.O. Rohanda, Sub Tehsil Nihri, District Mandi, H.P. and The Divisional Forest Officer, Suket
Forest Division, Sunder Nagar, District Mandi, H.P. on the issue of termination from services.
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As per the report under Section 12(4) of the Industrial Disputes Act, 1947 submitted by the
Conciliation Officer, he tried his level best to settle the dispute during conciliation proceedings but
could not succeed. The report so received has been considered by the undersigned and as per power
vested under Sub Section 5 of Section 12 of the Act ibid, the undersigned has decided that this
dispute is required to be legally adjudicated by the Labour Court/Industrial Tribunal.

Therefore, the undersigned while exercising the powers vested by the Govt. of Himachal
Pradesh vide Notification No. Shram(A)4-9/2006-1V-Loose, Dated 15th February, 2014 and as per
power vested under Sub Section-1 of Section 10 of The Industrial Disputes Act, 1947 (14 of 1947)
this industrial dispute is referred to the Labour Court/Industrial Tribunal, Dharamshala, constituted
under Section-7 of Act ibid, on the following issue/issues for legal adjudication: —

“Whether the alleged termination of services of Shri Raman Chand S/O Shri Mirza Ram,
R/O Village Chichar, P.O. Rohanda, Sub Tehsil Nihri, District Mandi, H.P. from time to
time during year, 1994 and finally terminated during June, 2016 by the Divisional Forest
Officer, Suket Forest Division, Sunder Nagar, District Mandi, H.P. without complying with
the provisions of the Industrial Disputes Act, 1947, as alleged by the workman, is legal and
justified? If not, what amount of back wages, past service benefits, seniority, regularization
and compensation the above worker is entitled to from the above employer?”

By order,
Sd/-

Deputy Labour Commissioner.
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In the Court of Shri Niraj Chandla (H.P.A.S), Sub Divisional Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

Sh. Tenzin Ngawang s/o Shri Sonam Wangdu, r/0 20 Tibetan Colony, IGMC Medical Boys
Hostel Road, Sanjauli, Shimla, Tehsil and District Shimla, H.P. ..Applicant.

Versus

General Public .. Respondent.
Application under Section 13(3) of Birth and Death Registration Act, 1969.

Whereas Sh. Tenzin Ngawang s/o Shri Sonam Wangdu, r/o 20 Tibetan Colony, IGMC
Medical Boys Hostel Road, Sanjauli, Shimla, Tehsil and District Shimla, H.P. has preferred an
application to the undersigned for registration of date of birth of himself i.e. (DOB 26-01-1990) at
above address in the record of Municipal Corporation Shimla.

Therefore, this proclamation, the general public is hereby informed that any person having
any objection for entry as to date of birth mentioned above, may submit his objection in writing in
this court on or before 02-03-2018 failing which no objection will be entertained after expiry of
date and will be decided accordingly.

Given under my hand and seal of the Court on this 01* day of February, 2018.

Seal. NIRAJ CHANDLA (HPAS),
Sub-Divisional Magistrate,
Shimla (Urban) District Shimla.
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